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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL,

WESTERN ZONE, PUNE
OA NO 50 OF 2024
(Earlier OA No 89 of 2024 PB)

News Item titled “Sand Mafia Builds, Roads, to Riverbed Officials, unearth,It” appearing
in the Times of India dated 03.01.2024.

Affidavit in compliance of Hon’ble NGT order dated 01.02.2024 :-

1.

|, Tanaji Yadav, Age-50 Years, Occupation-Service- Serving as Regional Officer,
Maharashtra Pollution Control Board, at Chandrapur having my office at Udyog Bhavan, 1st
Floor, Opp. Bus Stand, Railway Station Road, Chandrapur — 442401, on behalf of the
Respondent No. 1 herein, do hereby submit reply in the aforesaid matter. | have read and
understood the contents of the news item dated 03.01.2024 and after going through the same,
I am filing this affidavit in compliance of this Hon’ble Tribunal order dated 01.02.2024.

| say and submit that the said issue of construction of road by sand mafia falls under
the purview of Revenue Dept. and sand mining falls under the purview of Mining Dept,
Govt. of Maharashtra.

It is submitted that in view of above, the Officials of the Board had made enquiry with
the concern Tahsildar, Bhamragad about the status of the road constructed by sand
mafia in the area in question. It is submitted that Tahsildar, Bhamragad has submitted
a copy of letter dated 19.03.2024 which states as follows :-

a)

b)

In this regard, it is reported by Tahsildar, Bhamragad that there was joint
inspection done by Additional District Collector, Aheri, Tahsildar,
Bhamragad, Mandal Officer, Bhamragad & Talathi, Bhamragad & observed
that, at Parlkota River unknown sand mafia has done red soil excavation
by cutting trees and made sand excavation & transportation of the same
through kuccha road. It has been observed that Unknown Mafia has done
95 to 100 brass sand excavation. Therefore, Additional Collector, Aheri had
issued direction to the then Tahsildar to conduct panchnama & report the
same.

Accordingly, the then Tahsildar, Bhamragad, Mandal Officer and Talathi,
Bhamragad have conducted panchnama & submitted as follows :-

i) About B0 brass sand excavation has been done by unknown
person. It is also submitted that about 65 brass soil excavation has
been done by machine in the riverbed. After going through the atlas
of Hemalkasa Village, the said area falls under Forest Dept. & does
not falls under any village limits.

i) In this regard, Talathi, Bhamragad has filed FIR against the
Unknown Person at Bhamragad Police Station on 12.03.2024. The
Tahsildar Office has proposed 07 sand mining ghats for auction in
the year 2023-2024. However, there was no buyers come up for any
of these auction of sand Ghats.
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iii) Itis found that, a temporary road is constructed by Unknown Person
in Bhamragad Taluka of Gadchiroli District. A copy of said
communication of Tahsildar, Bhamragad dated 19.03.2024 is

enclosed and marked as an Annexure “A”.

Solemnly affirmed as on 1% day of April, 2024.

For and on behalf of Maharashtra
Pollution Control Board.

(Tanaji Yadav)

Notarial R
egr Regional Officer-Chandrapur
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Sub-Regional Officer,
Maharashtra Pollution Control Board,
Chandrapur.
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